I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 523 OF 2012
(Arising out of SLP(Crl.) No.7719/2009)

LABH SI NGH & ORS. Appel | ant (s)
: VERSUS:
STATE OF HARYANA & ANR. Respondent (s)
ORDER
1. Leave grant ed.
2. W have heard the |earned counsel for the
parties.
3. According to the inpugned judgnent passed by

the H gh Court, appellant No.1 is nore than 82 years
of age and appellant Nos.2 & 3 are 72 and 62 years
of age respectively.

4. This is an incident of 1985. The appellants
have already undergone part of the sentence.
Sending them to jail after a |apse of about 27
years, in the facts and circunstances of this case,

woul d not be justified.
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5. On a consideration of the totality of the
facts and circunstances of this case, we are of the
opi nion that ends of justice would neet if we direct
each of the appellants to pay Rs.1 lakh to the
conpl ai nant/injured persons. W direct accordingly.
Let the anobunt be deposited before the Trial Court
within two weeks from today and after the anmount is
deposited, the Trial Court shall disburse the anount

equal |y anong the injured persons.

6. Consequently, the sentence of the appellants

Is reduced to the period already undergone by them

t he I mpugned j udgnent I'S nodi fi ed to t he
aforenmentioned extent and the appeal 1is partly
al | oned.

..................... J

(DI PAK M SRA)

New Del hi ;
March 12, 2012.
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